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(c) The major countri s importing 
.black tea from India are USSR, U.K., 
A. R. E., Poland, Iran Iraq USA., 

.Saudi A.rabia, Australia <.Ind FRG . • Gr entea is exparted mainly to 

.Afghanistan, USSR,: UAE, USA' ARE, 
Sudan; N pal; Japan; Mora(::.;o ~md 

FR . 

Prop Shifting of COhti"oUeiate ot, 
I e tion ( mall Arm ) from west 

Bengal 

3329. SHRI HANNAN MOLLAH: 
Will the MiniSter Of DEFENCE be 
pleased to state: 

(a) whether it is 3 lact that Govern-
ment ar planning to 'hift th. C'ontl'ol-
lerate of Inspection (Small Arms) 
f r<:»'n West Bengal; 

(b) whether it is a fact that due to 
]a k of W Irking fore machi ' (·ry ~md 
r,aw materials, the production has been 
reduced seriously in the Controllerate 
of Inspection (Metal); 

(C) if so, the reasons thereof; and 

(d) wlhether Government propose to 
plan properly to develop these two 
units? 

THE MINISTER OF STA'I'E IN THE 
MINISTRY OF DEFENCE (SHRl K.P. 
SINGH DEO): (a) No, Sir. 

(b) NO, Sir. C,; ntroll '" 'ate of Ins-
pection (Metals) is not a production 
units. 

(cY 'Doe not arise. 
(d) Both the Controllerates of Ins-

pection are fUlly developed to fulfil 
their assigned roles. 

ReveDUe Locked uP in Cour t Case! 
uD4e:r CUstoms aDd Excise Laws 

3330. SHRI 6ULAM RA:SOOL KO-
CHAK: Will the Minister of FINANCE 
be pleased to state. 

(a) wh~ther the Ministry is phmning 
-fresh legislation to invalidate the pre--

miseS 'fof Inumr: U . court cases chal-
len ng, /'GovJ rument s decisio1'fS under 

the Central Excis and 'eu toms laws; 

(b) ~ so, whether such Ie.' lation 
will have restrospeotive effect and may 

b abl to recover a substanhal part .0 
the 1700 crore blocked on account of 
Court cases; 

( C) if so, by what timet a final eei .. 
sion in this regard is likely to be t ~ 
and legislation enacted? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (StlRl 
PATTABHAI RAMA RAO): (a) No, 
Sir. 

(b) and (c). Do not ari e. 

Boosting of Exports Of Marine Product 

3331. SHRI K. T. 
Will the Minister of 
pleased to state: 

KOSAL RAM: 
COMMERCE be 

(3) the remedial measures that fhtave 
been sought by the Marine Product 
Export Development Associa ti()ll fol' 
boosting exports of marine products 
and for improving the performance of 
ports in this matter; and 

(b) the action taken thereon? 

THE MINISTER OF STATE IN 
THE' MINISTRY OF COMMERCE 
(SHRIMA TI RAM 'DULARl SINHA): 
ia) and (b). It appears that the refe-
renCe in Part (a) of the question is to 
the Marine Products Export Develo~ 
ment Authority. The measures taken 
by the lViarine Froducts EXPort Deve-
lopment Authority for boosting ex-
pJrt of marine products include parti-
cipation in specialised trade fairs over. 
seas, deputation of sales--cum-study 
teams, organisation of Indian sea~ood 
fairs in India, organisation of seafood 
workshops in major countries of the 
EEC di versification of markets and 
products, chartering Of fis'hdn~ vessels, 
propogation ' of prawn culture, publici-
ty of Indian seafoods through press 
and advertisements and ti,(!htening ot 
quality control me~surell. The Autho-
rity also provides assistance to Govern-
ments Of! Maritime states fo~ 'cOnStrUc-
tion of fiSh landing platfonns/jett'ies 
etc: 




